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It may be quite easy to get i.nfonna-
tion relating to Delhi, but about other 
places, we have to coUect the infor-
mation. 

SHRI KANW AR LAL GUPrA: Then 
tell us about Delhi at least. 

SHRlMATI PHULRENU GUHA: We 
have asked for the infonnation about 
value of Government land and pro-
perty in other places. We have not 
get the information yet. 

MR. SPEAKER: What about the 
answer to part (a) of the question? 

SHRIMATI PHULRENU GUHA: 
For that also, we do not have the full 
infonnation. 

SHRI S. KANDAPPAN: Why did 
they not collect the infonnation up 
till now? We seek )'Our protection, 
Sir. 

SHRI HANUMANTHAIYA: Sir, 
this is not an crdinary matter for the 
House to pass over. We, as Members 
of this House, ought to be very vigi-
Lant over the expenditure Of Govern-
ment. I request you to give them 
here and now some time within whiclJ. 
they must produce the answer, or, the 
House should censure the concerned 
Minister for not giving the infonna-
tion to the House. 

MR. SPEAKER: I will postopone 
the question now. 

SHRI KANWAR LAL GUPTA: You 
may please specify some time-limit 
for the Minister to supply the answer. 
(Interruption) . 

MR. sPEAKER: I am not going to 
allow any more interruptions. I will 
:fur up some time. I will postpone the 
question. The question is not com-
pletely answered. For the same 
question, I will give some other time 
and I request the Minister also. I 
will fix up time. 
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MR. SPEAKER: May I request the 

hon. Member to leave it to me. It 
is not a question of anyone party 
alone. The Congress party is also 
unhappy about it. Therefore. leave it 
to me. 
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MR. SPEAKER: The hon. Member 
may please sit down. I am passing 
on to the next question. 

Parliamentary Committee for Schedul-
ed Castes and Scheduled Tribes 

-128. SHRI SIDDAYYA: Will the 
Minister of SOCIAL WELFARE be 
pleased to state: 

(a) whether the assurances given 
in Parliament in August, 1967 regard-
ing the constitution of a Parliamen-
tary Committee has been fulfilled; and 

(b) if not, the reasons therefor? 

THE DEPUTY MIIDSTER IN THE 
DEPARTMENT OF SOCIAL WEL-
FARE AND IN THE MIIDSTRY OF 
PETROLEUM AND CHEMICALS 
(SHRI MUTHYAL MO): (a) and 
(b). The matter is under considera-
tion. 

SHRI SIDDAYYA: The hon. Minis-
ter gave a categorial assurance to this 
House and the other House that a 
parliamentary committee would be 
constituted in consultation with the 
Speaker of the Lok Sabha and the 
Chairman of the Rajy.a Sabha. May 
I know whether he has so far consul-
ted the Speake,. of the Lok Sabha 
and the Chainnan of the Rajya Sabha 
with regard to the setting up of this 
committee! 
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TIlE MINISTER OF PETROLEUM Payment for Food linports from U.S.A. 
A.'1D CHEMICALS AND SOCIAL 
WELFARE (SHRI ASOKA MEHTA): 
The han. member knows that my col-
leagues and I are discussing this 

*129. SHRI S. K. TAPURIAH: 
SHRI YASHPAL SINGH; 

matter with him and other members Will the Minister of FINANCE be 
Of this House and the other House. pleased to state: 
He was present at the meeting only 
the other day and a number of mem-
bers suggested that we should have 
further di$Cussion. We are having 
another meeting. He knows that. 

SHRI SIDDAYYA: In order to get 
the recommendations of the Commis-
sioner for Scheduled Castes and 
Scheduled Tribes implemented. is 
there any proposal to invest the Com-
missioner with more powers or is 
there a proposal to appoint a high-
powered committee, so that  that com-
mittee can get the recormnendations 
implemented? 

SHRI ASOKA MEHTA: The hon. 
member knows that many of hls col-
leagues from this House pointed out 
that this is a matter which bristles 
with difficulties and has to be handled 
veI'Y' carefully. I do not think I can 
enlighten him any more than the 
enlightenment that we got at the 
meeting last Friday. 
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(a) whether the U.S. Government 
ha ve decided to recover the part of 
the price of food to be exported to 
India in dollars; 

(b) if so, the details thereof; and 

(c) the additional burden on the 
balance of payments position specially 
during the current financial year? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORAaJI DESAI): (a) and (b). 
Under the PL 480 Agreements signed 
since June 1967 India pays for about 
80 per cent of the food imports in 
rupees and receives the remaining 20 
per cent against a long-term credit 
repayable in convertible currency. 
This Credit is repayoable in 31 annual 
instalments beginning ten years after 
the imports are made. 

(c) There will not be any additional 
burden on the balance of payments 
position during the current financial 
year as neither interest payments nor 
principal repayments are due in the 
current year. 

SHRI S. K. TAPURIAH: So, it ap-
pears that there is no new change in 
what has been going on up til! now. 
He says that 80 per cent is payable 
in rupees and 20 per cent in converti-
,ble currency. I want to know what 
is the total amount expected to be 
imported during the current year and 
what would be the amount of current 
year's imports to be paid in dollars? 

SHRI MORAR.II DESAI: What will 
be imported in current year will have 
to be paid next year and not this 
year. 

SHRI S. K. TAPURIAH: What 
would be the value of it? 

SHRI MORARJI DESAI: The value 
of imports authorised on 20-2-67 as 




